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(d) Tbey will be allotted th ir entitled 
typ of accommodation in their turn wheo 
vacancie ari e. Additional quarter are 
aJ 0 being constructed by Governm ot from 
tim to time, itbio the funds avaiJabl , for 
augmenting th availability of residential 
accommodation in the gen ral pool. 

Sb p Stock at leAR Sb p Institute In 
Raj tban 

3163. SHRI B.D. SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the age, sex and geneHc group·wise 
stock of heep alive at ICAR Sheep In titute 
in Raja than on 1 April, 1983 and 1 Octo-
ber, 1983 separately with correCiponding 
category-wise lambs born in each quarter of 
year 1983 tilll October, 1983 ; 

(b) the age, sex and genetic group-wise 
stock of heep alive at each centr of heep 
project on 1 April, 1983 and 1 October, 1983 
separately with corre ponding categories of 
number of lambs born quarter-wise from 
l1aD1~ary, 1983 ; aDd 
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EIII houses are allotted 
only to Ministers, Judges 
of Supreme Cburt and 
Chairman of Commis-
sions, etc. 

(c) Whether Government consider this 
performance satisfa tory and if not, the 
actions proposed to remedy the situation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) The 
information relating to the age, sex and 
genetic group-wise stock of sheep alive at 
Indian Council of Agricultural Research 
Sheep Institute in Rajasthan on 1st April, 
1983 and 1st October, 1983 separately with 
corresponding category·wise lambs born in 
each quarter of year 1983 tiJIIst October, 
1983 is given in Appendix I (a), I (b) and I 
(c) laid on the Table of the House. (Placed 
in Library. See No. LT-7254/83). 

(b) The information relating to the age, 
sex and genetic gr0up-wise stock of sheep 
alive at each centre of sheep project on 
1st April 1983 and 1st October 1983 sepa-
rately with corresponding categories of 
number of lambs born quarter-wis from 
1st January 1983 i~ enclosed in Appendix II 
laid on the Table of the House. (Placed in 
Library. See No. LT-7254/83). 
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(c) Yes, Sir. The performance of the 
In titute and the All India Coordinnted 
Research Project on Sheep Breeding h:lS been 
examined by a Quinquennial Review Team 
and by a Mid Term Appraisal Committee 
appointed by th ICAR and has been found 
to be sati factory. The work of the AU 
India Coordinated Re earch Project on 
Sheep Breeding was also reviewed at the 
recent annual Work hop of the project and 
was found to be satisfactory. 

Testing or Pesticides and FertiJizers 

3164. SHRI MOHAN LAL PATEL: 
SHRI B.V. DESAI: 

Will the Minister or AGRICULTURE be 
pleased to state : 

(a) the number of laboratories function-
ing in India for te ting the qualities of 
fertilizers and pesticides ; 

(b) the number of samples tested during 
the ye~r 19 2 in these laboratories ; 

(c) whether any sample was found sub-
standard ; and 

(d) if so, the details thereof and the 
action taken by Government thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARIF MOHAMMAD KHAN) : (a) There 
are 36 laboratories in various States/Union 
Territory and one Central Fertiliser Quality 
Control and Training Institute at Faridabad 
for testing the quality of fertilisers. For 
testing the quality of pesticides there are 
29 laboratories in various States/Union 
Territory and one Central Insecticides 
Laboratories at Faridabad with one branch 
each at Bombay and Hyderabad. 

(b) During the period 1982-83, 39548 
fertiliser samples and 32277 pesticide sam-
ples were analysed in State and Central 
Laboratories. 

(c) and (d). 4113 fertiliser samples and 
1472 pesticides samples were found sulJ. 

. standard during 19 2.. • fn the case 
fertiliser, 335 pro ecution c es w re laun-
ched. action under th FertiJi er (Control) 
Order, 1957 was taken in 2621 en , and 
in the remaining case Departmental action 
was taken. In the ca e of ticide 136 
pro ecution c ere launched. 

Mi U offorei tr d m r 

3165. SHRI ARUN KUMAR N HRU: 
Will the Mini ter of FOOD A 0 CIVIL 
SUPPLIES be plea ed to ~ tate : 

(a) whether Government have received 
complaints of th u of foreign trade mar 
and brand nnm by some Indian Compa-
ni ; and 

(b) if so, the steps Government are 
contemplating to check this nuisance ? 

THE EPUTY MINI TER I 
DBPARTMENT OF EL CfRONICS 
I TH MINISTR Y OF D A 
CIVIL SUPPL S (DR. M.S. SA 1 VI 
RAO): (a) and (b. Under tbe Ttade nd 
Merchandi e ar Act, 195 • r i ration 
of trade marks is not compul ory and the 
trade mark -whether Indian or foreigD-
can u e~ e en witbout regi tratioD. 
However, interests of the general ublic and 
of the development of aoy industry trade or 
commerce in India are always kept in 

. by the Government wbiJe con idering 
the applications for the grant of registration 
as Registered U er under thjs Act. A 
stipulation is al 0 made jn the standard 
conditions of industrial licences/letters of 
intents/foreian collaboration approval to 
the effect that the use of foreign brand 
natne will not be permitted for the purpose 
of internal sales. Where the use of foreign 
trade marks in India involves any foreign 
exchange con ideration-whether direct or 
indirect-permission under the Foreign 
Exchange Regul tion Act, 1973 is required. 
The Registrar of Trade Marks has not 
r~ceived any complaints of the u e of foreian 
trade marks by Indian c6mpanies. 




